IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH:AT HYDERABAD.

¥k k

0.A. 256/94. Dt. of Decision : 13.4.1994.

M. Narasimham «« Applicant.
Vs

1. The Superintendent of Post Offices,
Mahabubnagar Division, Mahabubnagar.

2. The pirector of Postal Services,
Hyderabad Region, Hyderabad.

3. The Postmaster General, ‘
Hyderabad Region, Hyderabad. .+ Respondents.

Counsel for the Applicant : Mr.7§. Ramakrishna Rao

Counsel for the Respondents : Mr. N.R. De¥®araj, Sr. CGSC.

CORAM:

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

THE HON'BLE SHRI T. CHANDRASEKHARA REDDY. : MEMBER (JUDL.)



0A 256/94, Dt. of Order:13-4=94,

(Drder of the Divn., Behch passad by
Hon'ble Shri A.5.Gorthi, Member” (A) ).

The relief claimed by the applicant is for a
direction to the respondenfs ts constitute a review
Departmental Fromotion Committee to consider his fitness

in F
for promotion and)iF hedfound fit,togive him second time

bound promotion with effect from 1-10-91,

2, Admittedly the applicant, who is a Postal Asst.
became due to the second time bound promotion w.e.f.
1-10-91, In fact his name was considered by the Ospart-

mental Promotion Committese but he was pot given promo-

cion TOr tne reasgfithat the penalty imposed upon him

Was on currency.

J. The facts of the case disclose that ths applicant
was awarded a minor p%Palty of recovery of a sum of
Rse1.7,800/= from his pay and ailowances. The penalty
was gmposed on 13«5=81 amd the recoveries were to be

made in monthly instalments,

4, In view of the few admitted facts as stated above
it is apparent that a minor penalty was imposed on
13-5«81, i.e., wall before the appliﬁant became due tg
the seccnd time bound promotion, The Respordents secemd
to have come to the conclusion that the pemalty was in

e camna

currency marely,k the recovery was being mads by instalments.
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19 The Superintendent of Post OPPices, Mahabubnagar
Division, Mahabubnagar.

* The Director of Postsl Services, Hyderabad Region, Hyd.
3¢ The Postmaster General, Hyderabad Region, Hyd.

4, Cne copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hyds
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6+ 0One copy to Librapy, CAT, Hyd.

7. Une spare Copy.
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In any case the applicant was again considered for

promotion in 1992 and was in fact promoted w.e.f.

+

1-7=82. At that time also the monthly deductions

from the pay and allpwances of the applicant wers

H'V.._ﬂ-""'-_
¢ aaid tnuards the pénalty of recovery. Under these

‘ L ¢ .

c1r0umstances we dc not Pind any justification as «o

+ - [3 ' -

why the Departmental Promotion Committee that met on

ohy ,
23-12-91 did not gave s Pinding es to the suitability

v
aﬂﬁ{otharuise of the applicant for promoticn. This

- fe=-taad nf marely recording

that the applicant's case was not cleared because of the

currency of the penalty. Consequently we allou the

application and direct the Regpondants to constitute

the review D.P,.C. to consider the applicant's case far

promotion to the post of HSG II vw.e,f.1-10=91, It is
that

needless for us tosay f if . he is Pound suitable by the

review D.P.C.,he will be entitled for promotion w.e.f.

1-10-91 with all consequential benefits,

-~

5. There will be ne order as to costs.
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(T CHA NDRASE KHAR RE DY) {(A.B.GOR I)
Member (3) Member {A)
“"'_1 Dt.13th April, 1994. K T
[ ‘ Dictated in Bgen Court, 1.
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THE FON'BLE MR,TGCCHANDRASEKILR REDDY
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fdmitted and Interim Directions.
ssued. . .

Al owe&.
c;,ffﬁégE;;d of with directiors
| Disipissed.
Dismj ssed as withdrawn.
Dismissed for Default.
Re jecked/Ordered. .

A order as to costs.






